183 Papers Laid

Puntic LinrAry
RECRUITMENT

Kavoa Baxusa Ormntan
Rurss anp Ispian  Muzeou
Rures

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI D. P
YADAVA) : On behalf of Shri Sidharatha
Shankar Ray, T beg to lay on the Table.

{1) (i) A copy of the Khuda Barkhsh Orien-
tal Public Library Rules, 1970 (Hindi
and English versions) published
in Noification No. G. S. R. 1695
in Gazctte of India dated the 26th
September, 1970, under sub-section {3)
of section 27 of the Khuda Bakhsh
Oriental Public Library Act, 1969.
[Placed in Library See No. LT—578/71.]

(ii) A statement (Hindi and English
versions) showing reasons for delay in
laying the above Notification. [Placed in
Library See. No. LT—579/71.]

—

(i) A copy of the Indian Muscum
Recruitment Rules, 1970 (Hindi and
English versions) published in Notifica-
tion No. G. S. R. 1681 in Gazette of
India dated the 19th Scptember, 1970,
under sub-section (3) of the section 15A
of the Indian Muscum Act, 1910,
{Placed in Library See. No. LT—580/71.]

@

(i) A statement (Hindi and English
versions) showing reasons for delay in
laying the above Notification. [Placed
in Library Se¢ No LT—581/71.}

NoTircaTions unper CentrRAr Excises Axp
Savr Acr, Custowns AcT, BTC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg to lay on the Table -

(1) A copy of the Central BExcise (Seventh
Amendment) Rules, 1971 (Hindi and
English versions) published in Notifica-
don No. G.S. R. 918 in Gazette of
India dated the 5th June, 1971, under
section 38 of the Central Excises and
Sakt Act, 1944. {Ploced in Library Se.
No. LT-582/71}
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(2) A copy of Notification No. G. 8. R.
962 (Hindi and Exnglish verstons) pub-
lished in Gazetie of India dated the
19¢th June, 1971, under section 159 of
the Customs Act, 1962 together with
an cxplanatory memorandum. [Plowd
in Library See. No. LT—583/71].

(3) A copy each of the following Notifica-
tions (Hindi and English versions)
issued uuder the Central Excise Rules,
1944 ;:—

(i) G. S. R. 774 published in Gazette of
India dated the 2{th May, 1971 to-
sgether with an explanatory memoran-
dum.

{ii) . S. R. 941 to G. 8. R. 943 publish-
ed Gazette of India dated the 10th June,
1971 togecther with an  cxplanatory
memorandum.

{Placed n Library. See No. LT—584,71]

(4) A copy each of the following Notifwra-
tions under sub-section (4) of section
71 of the Mysore Excise Act, 1965 read
with clause (¢} (iv) of the proclarnation
dated the £7th March, 1971, isued by
the President in relation to the State
of Mysore :—

(i) The Mysore Excise (Denatured Spitn
and Denatured Spirituous Preparations’
(Amendment] Rules, 1471, published
in Notificatina No. G. % R. 36
Mysore Gazette cdated the 24th Fel:.

ruary, 1971,
(i) The Mysore Excisc {Distillery and
Warehouse)  (Second  Amendment.

Rules, 1971, published in Notification
No. G.S.R. 53 in Mysorc Gazette
dated 25th February, 1971,

(iii) The Mysore Bxcise (Denatured
Spirit and Denatured Sprituous Prepara-
tions) (Serond Amendment) Rules, 1971,
published in Notification No. G. 5. R.
92 in Mysore Gazette dated the Ist
April, 1971

[Plased in Libtary. Se¢ No, LT—585(71.]
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Sccrétary : Sir; [lay oo the Table follow-
ing six Bills paseed by the Houses of Paslia-



